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CENTRAL JOniNISTRflTiyE TRISUWAL
MEW DELHI.

OA Wi. 1823/87 Data af dacisiani 2,8.1991

Shri Kanandra niara Us, Unian af India & ars.

0^ fib.444/88

Shri Vidya Sagar Chapca U3. Unian af ^ndia & ats.

Far the Applicants ...... .Shri J^shish rKalia,Counsel.

Far the Riespandant* ••».»• Shri P.P.Khurana, Counsel.

CORflM

the H0N«BLE m. justice U.C.3RIUASTAVM, yiCE CHAIRPIAN(3)
THE HOM*BLE MR. I.P.GUPTA, NEinBER(A)

3UDGE(*]EMr

( aUDGEPlEMT or THE BENCH DELIVERED BY HOM«BLE MB.
DUSTICE U.C.SRIVAST.AVcA, VICE CHaIRFIAN)

Ac camman qusstians af,laui and fact arisa in thasa

tu39 applicatians that is why they ara being dispasod af

tagether.

2., Thase tua applicants were a^painted as Lamer Diuiaian

Clerk far a periad af tua years an different datas in the year

1982 an c«ntractual basis and cantinuad ta wark as such till

the impuignsd arder dated 20.3.1986 terminating thair saruices

uas passed. It has been stated by the applicanta that but

far artificial breaks urangly dana in betuisan^ thair sarvicas

uera cantinuaue and uiithaut giving any rhyme ar raasan thay

wsra rcysrtsd fram the,past af Lawer.Oivisitn Cisrk ta the

past af Clasa-iv ampleyaa as Itkrk Charge uithaut any appartunity

af being heqrri. They represented against the same but uithaut

any result and thereafter giving netice they have appraached the

_ that
Tribunal, "hey plpiati! - the temparary break in serviM is

illegal and juniarsyi^e., these isfha jeined subsequently Hava

been retained and they haua been regularised ignering the

claim af the applicants.
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3. The respondents have pleaded that as a matter of fact,

after contractual period they were appointed for 89 days and

thus there uas a break of one day and subsequently they have

been reverted as Class-IW and according to the terms and

conditions of service by efflux of time their service rendered

on contract has come to an end. There is no denial to this
I

faot • It may be that there was an agreement but later on they

were appointed on casual basis for 89 days and the break

which was given uas artificial in vieu of what has been

mentioned and it is expected that the posts are existing

and those who were appointed subsequently to them are

still continuing to hold the said posts. The'reversion of the

applicant is bad. «

4, In the facts and circumstances, the impugned order

dated 20.3.86 is arbitrary and cannot be sustained.

Accordingly, the respondents are directed to appoint the

applicants to the clerical posts in case vacancies exist,

and in case those uho uere appointed as Louer Division

Clerks subsequent to them are continuing, the applicants shall

also be appointed as such without any delay. The same may be

done within two months.

These applications are disposed of on the above

lines.

There will be no order as to costs,

• • L^-
(I.P.GUPTA) ' (U.C. SRIUASTAUA)

mepiber(a) vice chairman (g)
2.8.1991. • 2.8.1991,


